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Heard both the sides. 

2. This appeal is filed against order passed by Commissioner 
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E/447/2009 

of Central Excise, Thane – II. 

3. Learned Authorised Representative for Revenue at the 

outset submits that NCLT by its order 31st May 2019 has passed 

order of liquidation against M/s TVC Skyshop Limited.  She 

submits that since no application has ben filed under Rule 22 of 

CESTAT (Procedure) Rules, 1982 even after 60 days from the 

date of passing of the said order, the appeal filed by TVC 

Skyshop Limited abates. 

4. We find force in the contention of the Learned Authorised 

Representative for Revenue.  Consequently, the appeal filed by 

M/s TVC Skyshop Limited abates in accordance with the Rule 22 

of the CESTAT (Procedure) Rules, 1982. 

(Dictated and Pronounced in open court) 

 

  

 (Dr. D.M. Misra) 

Member (Judicial) 
  

  
  

 (Sanjiv Srivastava)  
Member (Technical) 
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